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The applicant, while working as Seriler Acceuntant 

in the Off ice of Respondent N..2 was allotted G.vt.quarters 

earifl! N..Type-III/402 in New A.G.C.l.ny on 20.4.194. The 

said all.tmerit was, hawever, cancelled lay arder dated 

8.4.2003. Rule XVI(i) of the quters allatrnent rules res 

s fellews 
11 	 If an officer to whom a residence has been allotted 
unauthorisedly sublets the residence or charjes licence 
fcc from the sharer at a rate which the DAfl(A) considers 
excessive or ects any uneuthorised structure in any 
part of the residence or uses tho residence or any porti 
thereof for any purposes, othr than tht for which it 
is meant, or tnpers with the electric or water or 
sanitary connections or commits any other breach of the 
rules or the terms and cnditjos of the alltment or 
use or residence or rcxnises or permits or suffers the 
rsidcflCc or premises to be usod. for any t:iurpose which 
the DAG(A) considers to be Lmjroper or conducts hijself 
in a manner which in his opinion is prejudicial to the 
mainaincncc of harmonious relations with his neighbours1  

The cancellatien arder does net specifically TrentiDri 

Jer the exact reasen . which the cancellatien was .rder. 

Sirnultane8usly the applicant was allatted anather quarter 

earin N. C/13 in A.G.Caleny which was taken 	passessian 

the applicant vi'e AflnexUre-?1/6 4hile pointing out 

certain rep i'replacementj to lee undertaken to make the 

hause haitale4  The applicant is challenging the authority 

of the Estate Officer to cancel the all.trrent of the quarters 

which he was accupying in new A.G.Cel.ny. 

The learned counsel for the Respondents painted out 

that the step was taken by the Estate Officer in pursuance 

of a mass-representati.n made by niere than 200 officials 

residing in the new A.G.C.lony, against the applicant. In 

censideratian of this, the Estate Officer felt that in the 
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aptness of things, in order to bring peace and harrnenv 

that in the caleny t,t It would be o,.d from all angles 

If the applicant is allotted another acCommodti,n by 

cancelling the present one and there being no other opti en 

availa1e before him to set the matter rest for all times 

to come, he ordered accordingly, which is the Sd1ject 

matter of challenge in this O.A. 

Having heard the learned counsel for the partàes 

and having perused the relevant materials availle . 

record, I am of the view that the order passed by the 

Estate Officer neither suffers from infirmity nor can be 

said to be inconsistent, because the action taken by him 

was only to remove the discontentment and disorderliness 

caused by the applicant for all times to come without 

linint thc 1ter. 

As regards the ebmnission of the learned counsel for 

the applicant that rules of natural justice were not foll.w,d 

I would like to observe that the issue being a 8n -±b-l-e one, 
.— 

there wa—ne need to comply with 	 f natural 
Wd 	 J. 
j-s-t4-ee. 	5—ap- t Uad the applicant riot been allotted 

another quarters in cancellation of the earlier one, theri 

the matter would have been different But in the inst0nt 

case his allotment aaifl5t a particular quarter has been 

cancelled and simultaneously he has been allotted another 

accommodation in an area/locality ether than the former 

wherefrom q-uctin his manner and behaviou', more than 

200 officials had made a complaint against the applicant. 

This being the tacts and circumstanceV of the case and 

having regard to the order issued by the Estate Officer 
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4 	was a]d- f.r the- iec-t, te I I. -net f...1 inclineó t-hpt 

t44-47s-a fit case where the Trjuria1 sh.uld interfere. 
L 

In the circumstances, the O.A. is rejecteá )9eing dev•j 

of merit. No cests. 

H.?. DAS ) 
MEMBER (ADMINISTRATIvE) 


